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( Open court) 

CENTRAL AD:.IINISTRATIVE TRIBU1~L 

AL! Al!ADAD BENCH , ALLAHABAD 

Allahab ad t his the 12th day of J uly. 2 001 . 

CORAM - : - Hon ' b l e Mr. s . Daya l, Member- A . 

Hon 1 b l e Mr . s . r< . I . Nagvi .. tJfember- J . 

Orginal Aepl ication t·ro . 804 of 2001 . 

Prabhat Kumar s /o Ma hadev Pra sad . R/o Vill. a nd Post 

Pata , Distt . Auraiya . 

• ••••••. Applicant. 

counsel for the applicant :- s ri R . M. Pandey 

V F. R S U S - - - - -
• 

1 . Union of Ind i a through the Chairman , Rai lwa y Board , 

\ Ne·w De l hi • 

. ~ 2 . The Genera l f'·1anager ,, Northern Rai l \'1ay , Saroda Hous e , 

Ne\·1 Delhi . 

3 . The Genera l Manager ( Personnel ) .. Northern Rail \·1ay , 

Baroda House , New Delhi. 

4 . The Divisional Ra il\·1ay t•tanager, Nort hern Ra i l \tay , 

Allahabad. 

• •••••• Respondent s 

counsel for the r espondents :- Sri A . K. Gaur 

0 R DE R ( ora l) - - - - -
(By Hon ' b l e 11r . s . Daya l, Member- A.} 

This application has been filed for d irection 

to res~ondento to appoint the applica nt in ~ lternative 

cate gory in pursuance of the Rail \·1ay Recr uitment Board 

c i rcular elate 13. 02 . 1976 . A direction is a l so sought to 

~e,;pondents to deci<le the r epresenta t ion of the applicant . 
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2 . Applicant has mentioned that he applied for the 

post of t·Iechanica l Fireman/ Diesel Assistant/ Assistant 

Electric Driver a s SC candidate against r ecruitment notice 

dated 18 . 06 . 1990 . Applicant qua l ified the \•1ritten te s t 

and intervie\<1 . The a pplica nt after sel ectio n \.1a s sent 

for med ical tes t in t·1hich he \ias declared med ically 

unfit . The applica nt ' cluims that by circu l ar dat e d 

13.02 . 1976 h e \'las ent i tled to a lternative category 
\ 

of appointment for "'hich he may be eligible after . 
anothe r medical examination . He wa s sent for medica l 

e ... <:amination by l etter dt . 06 . 12 . 199 1. Applicant \·1a s 

r equired b e fore Medica l Board of Northern Railt·1ay 

• 

Hospita l, Allahabad on 18 . 12.1991/ 21 .12 . 1991. Applicant 

c l a ims that he was declared fit for appointment in 

a l ternative category . His ca s e, thereafter, is pending 

before the re~pondents . 

3. We have heard the argume nts of Sr i R . '-1 . Pandey , 

learned counsel for the applica nt on the point of 

limitation. We find that after applicant t·1a s required 

to appear before the Medical Board of Northern Rail,.,ay 

Hospita l. Allahabad . he \·1a s declared fit for A-3. There 

is no explaination a s to what happened thereafter . Learred 

counsel for the applicar'ft has sub1nitt ed that he k ept on 

conte ctj ng the r espondents and ultimately he sent 

r epresentation dated 31.05 . 2001.to G . M. North ern Rail \·ray . 

Baroda House . New Delhi. 

4 . section 21 of the Administrat ive Tribunal ' s Act . 

1985. provideo that an application shall not be admitted 

in a ca se v1here a fina l order has been made in connection 

\·1ith the grievance unless the application is made 

\Jithin one year from the date o n \'lhich such fina l order 

been ma de o r in case v1here an appea l or re pre sen tat ion 
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has b een made a n(1 a period of s ix months hav e expired , 

the r eaf t e r -v1ithout s uch fina l order having b een made 

within one year f rom the <la te of expiry of the period 

of s ix months . It i s a l so provided tha t a n applica tion 

may be admitted aft e r the period of one year or s ix 

months if the applicant sat i sfies the Tribunal that 

he has suffic i e nt cause for not making applicatio n 

within s uch period . 

5 . As there i s no expl ainatio n about the pe r iod 

after December. 199 1 a nd mor e than 9 years have e l a p sed 

before the appl icant has filed thi s o . A. This o . A can 

not . the r efor e • be t rea t ed \'Ii thin time and i s dismi s sed 

as barred by limitation . 

6 . There shall be no or der a s to cost s . 

~~ 
t·fembe r- J . Member- A. 

/Anand / 
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